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RAJYA SABHA

Saturday, the 30th August, 1997/
8 Bhadra, 1919 (Saka)

The House met at eleven of the clock

The Deputy Chairman in the Chair.

DISCUSSION ON PARLIAMENTARY
DEMOCRACY-(Contd.)

THE DEPUTY CHAIRMAN: We continue
with the discussion on Parliamentary
Democracy. Shri Tara Charan Majumdar.
Yesterday, he missed his chance.

SHRI TARA CHARAN MAJUMDAR
(Assam): Madam Deputy Chairperson, [ thank
you for giving me this opportunity to spezk on
the subject under discussion.

Madam, undergoing immense suftering and
sacrifice, the people of India achieved political
freedom on 15th August, 1947. Then, after long
deliberations by the wise men of the country,
the Constitution was drafted for the governance
of the country. The Preamble of the Constitution
said: 'We, the people of India, solemnly resolve
to constitute India into a sovereign, socialist.
secular, democratic, Republic, and fo secure to
all its citizens: justice, social, economic and
political; liberty of thought, expression, belief,
faith and worship; equality of status and
opportunity; and to promote among them all
fraternity, assuring the dignity of the individual
and the unity of the nation'.

The Constitution represented the ethos, the
high ideals and values which guided the
freedom movement and also the hopes and
aspirations of the people of the country. The
Constitution provided the Directive Principles
and the Fundamental Rights and duties towards
fulfilment of the abuxe hopes and aspirations.

The Constitution also provided division of
power amongst the legiglgture, the executive
and the judiciary for harmonious functioning
of parliamentary democracy in the country, The
Constitution also envisaged federalism of the
States with well-defined spheres in financial
and legislative matters.
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After completion of half-a-century of
experience with parliamentary democracy, let
us pause and think of how much we have been
able to achieve the objectives set out in the
Constitution. Our achievement in the field of
giving effect to the Directive Principles has not
been such as to make us proud. ¥he
Fundamental Rights guaranteed by the
Constitution are not protected by the executive
and have even been violated by them,
necessitating the people to take recourse to law
courts.

There has been too much of concentratfon
of power in the Centre. The rights of the States
are being neglected, and as a result there has
been a constant and increasing demand for
giving more powers to the States. The Sarkaria
Commision Report recommending conferment
of more powers on the States in gathering dust
for decades now. Decentralisation of powers to
Panchayatsat the grass-roots level commended
by the 73rd and the 74th Amendments to the
Constitution, has not been given effect to by -
some States.

b

The rule of law is blatantly violated and is
replaced by rule of political masters and their
henchmen, the bureaucrats. There were
attempts to suppress and keep under wraps
numerous cases of scams involving thousands
of crores of rupees, Even after they came to the
open on the initiatives of Tome people
concerned with public interest, there were
attempts at influencing the investigating
agencies. The executive whose constitutional
duty it was to initiate proceedings for bringing
the culprits to book, did nothing in the matter,
and the courts had to intervene. )

Criminalisation of politics and politicisaticfh®
of crime made its advent in Indian polity in
the early 1970s. More and more people with
criminal records made their way into politics,
and even people with proven criminal records
were actually elected to Parliament and
Assemblies. This trend was encouraged by
political parties for their narrow political gains.

No attempt was made to stop this trend.
The Election Commission has taken some
decision for preventing people with criminal
records from contesting elections. In the
absence of any law providing such debarment,
it 1s doubtful if decision of the Elect’
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Cormmission can be given offecs . There have
been sltempis of subversion: of Consiiutions)
instintitions afier the sixties. The party in power
o st time opealy propagated the slogms of
ome Country, oae parly aed owe leader Ther
was supprescssion of theee cminent judges
accominodeic a plishle sad Joynl udge is the
Chiaf Justice of dudia. It was openly propagatcd
thet judges must ol in line with the poliical
philesophy of the parly in powes. The poople
registered their disspproval of such an
aathoritacian rule by throwing she pacty cut of
pewer in 1977, The people arc thoroughly
disenchanted with the political class and they
heve sefised mandaic to any one of the parties
o e the country. The recard of the past 50
years of our Pasliamentary democracy is not
sncoursging. Achicvement in the matier of
removal of poverty, wide disparity between the
rich and the poor, removal of ever-increasing
uremployment, providing minimum health
services, supply of drinking water, facilities of
communicalion, universal hieracy, measures
providing social secunty to childeen, woimen
and conferment 81 justice to Scheduied Castes
and Scheduled Tribes and other disadvaniages
classes are the hall mark by which the saccess
or failure of the parfiamentary democracy will
be gauged.

The nation kas enough schemers and power
brokers and peify men masquerading as

. politicises.

Madam, § will be failing in my dwty, if | do
not make a mention of, the situakion prevziling
in the North-Eastern part of the country. The
entire region, especially some of the States like
Assam, Nagaland, are in turmoil. There is 2
lasge-scale deployment of security forces and
there is an allegation thak there have been
violations of human rights. It has been admitted
in all quarters that this region has been
negiccted since after ailainment of
independence. The grievance of its people is
that its natural resources, which are abundant
in that region, are being exploited not tc the
benefit of the poople of the region, bui for the
benefit of other States. | appeal to all the
Parliaméntarians that they should put theit
heads together and find a way out of thie
situtation prevailing in Assam. It is admitted
that these problems cannot be solved by
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employing militwy. It is an admined fact that
there must be a political solution to this
problem. Let us put our keads together and find
out means and advize the Goverament (o artive
a# % political solution of the probiem which is
now prevailing in the State of Assam and its
adjoining States.

The ccuntry badly needs statesmen with
vision, imagination and imegrity, who are ready
19 wmdergo sufferings a5 the statesmen of the
freedom movement. Such stalwarts of the
freedom movement arc neaded,

In the absence of such leadrship there is no
tope for padismeniary or any other form of
desnocricy in the country snd nobody will be
able to save the country from chaos, anarchy
aind gdisintegration. I thank you, Madam, again
and ¥ conclude.

THE DEPUTY CHAIRMAN: Yesterday, for
this debate 1 houy 45 minutes were ieft. Then,
the House agreed that we should adjourn. Now,
I have to accommodate those Members. The
Congress Party has got 20 minutes and other
parties have some minutes. Just now,
Mr. Majumdar spoke. We arc sitting on Monday
also. If you all agree, we will sit today up to 6
o clock. We will include this time also. There
will be enough time. We will have half-an-hour
here and there, plus or minus we will have

AInterruptions)... You see there is a pressure
because there is a dinner being hosted by the
Speaker in connection with the SAARC
conference, Some people have been invited and
they would like to attend it. Instead of taking a
decision ¢ the last minute, let us decide now
itsel( that we will sit up to 6 o' clock or 6.30.
Then we can have 15 or 20 minutes here und
there. Yesterday also at 7 o' clock we had
decided that we would sit till 8 o’ clock. So, let
us put it that way. ...(Interruptions)... When we
approach lunch hour, them, you can request
because just now we have had our beeakfast.
Let me exhaust the list of yesterday and the
time that was left. And afresh we can decide
and divide the time. Accordingly we will go
ahead with that list. It is not fair to jeave those
people who could not speak yesterday like
Majumdar and some other Members.
Mr. Gandhi wants to speak. Mr. Chavan Ssheb
wants to speak. They could not speak eaddier
because their names appear last in the list. |
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SHRI H. HANUMANTHAPPA
(Kamataka): Madam, Deputy Chairperson, [
feel proud to participate in this discussion
while we are celebrating the Golden Jubilee
of our independence. | was a boy, | was in my
teens, when India attained freedom. At the age
of 10, T was under the confusion whether to
accept Gandhi or Subhash. e T 3197 <
F Wy, ¥71 J9d % 9y fe Bhe = qm

AT ¥t and finally, | accepted Subhash
Chandra Bose as my leader. Unfortunately, |
tost my leader and there was no othér go, no
other go but to accept Mahatma Gandhi as my
leader. Madam, since last four days we have
. listed our achievements of independentIndia,
But to know independent India, somebady
should know about the pre-independent India
also. Then only we can compare. What was
pre-independent India? Where were we? What
was our position in the comity of nations when
we were not even a nation at that ime? We
werc a colony of the British Empire which wag
claiming that the Sun never sets on the British
Empire. India has been treated ‘as a country
only 1o supply raw materials to the industries
of the Britishers. Our industries were
destroyed. Even the thumbs were cut off. The
thumbs of running village industries which
were spinning 150 counts yarn were cut off
for the development of Lankashire and
Yorkshire mills. Not even a pin was being
manufactured in India. No development at all.
The Britishers were not interested in the
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development of India. What was the position
of édicition? It was only 18%. Only 18% in
education when the Britishers left India. If we
compare like this, yes, [ also endorse that India
h1s come today far away fromn 1947. I bow my
head before all those stalwarts, lcaders who
are responsible in building a modern India. We
cannot forget the role of Gandhiji when we
think of our freedom — a fragile man.
Somebody described him as: "Take out a
skeleton, cover it with skin, tie a yard of cloth
10 its waist, put one kg. of flesh into that and
put 10 ounces of blood — it is Gandhi." But,
he mesmarised the whole country. What was
his movemg{}t? People knowing full well that
they have 6 face lathi, their property will be
confiscated, they may have to face the bullets
and they may have to go to jail, participated
in that. Knowing fully well the end-result, they
used to follow him; they stood behind him.
Not like the present-day politicians. Become
a NSUI member, or, a Yuva Janata member;
become an MLA, or, become a Minister.
Politics, today, is just to acquire some power.
But the politics of pre-independent India was
one of sacrifice. To give what you have, to the
nation; not to grab from the nation, what you
want. This is the difference between pre-
independent and post-independent India.

Madam, having said this, having joined the
other speakers in hailing the achievements —
1 do not want to quote the figures because you
have your hand on the bell — I want to draw
the attention of the House to some of the items.
Yes; freedom canf® to India. But freedom for
whom? Here, I want to quote one poem by a
Kannada writer, who has questioned the
meaning of freedom.

He says:—

. "To whom did this freedom come? To what
extent did the freedom come; the Independence
in 1947? -

This freedom came to the Tatas and the
Birlas, the boots of the police, the whip of the
landlords, and the pockets of the politicians.

'Freedom did not come to the poor man's
house'.

‘No ray of light to the poor man's hut'

‘The poor man's sorrow was not removed'.
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“The flower of equality did not blossora’.

The stomach of the poor man in this country
is still waiting; empty'.

Madam, this is how the poet has taiked
about the freodom.

Yes, we have got freedom. | am appealing
to the House. Please transfer this freedom to
these people who have not yet seen the
freedom. Forty per cent of the peopic of this
country are still below the poverty line,
according o the official statistics. Ninety per
cent of them belong to the Scheduled Castes
and Schedulod Tribes. They are poor. Living
below the poverty line means, one does not
have two square meals a day. What does
frecdom mean to him? It does not mean
anything & all to him.

Even today, after fifty years, when you are
introspecting, when you are looking back, can
you say that this freedom has been transferred
to the poorer sections of the socicty; Madam,
more than ten lakh children are working in
gisss and other industries, in apite of our
having enacted the Child Labour (Abolition)
Act. Does freedom mean anything to these
people?

Ay gy b # wyi vove Y o N
Wt W ¢ e fog T & wrek
w0t 1w T ) 7@

Therefore, | say, please transfer this. Please
give this Swatantrats to these poople. Please
trensfer this Independence to these people.

Yes; freodom has come to some people.
Madam, the definition of democracy is:
governance of the people, governance by the
people, and governance for the people. But
what is happening today? Today, democracy
is of the people, by the people of muscle and
money, and democracy for some people. Of
course, democeacy is of the people. But it is
by some people of muscle and moncy, and for
some people only. What about the other
people?

Madam, what is the positioa of the
Scheduled Castes and Scheduled Tribes who
constitute tweaty-five per cent of the people?
What is their position? Yes; much has been
done. But a lot more needs to be done.
12.00 Noon

Exen ‘oday, fifty years after our
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Independence, a Schedule Caste man is unable
to walk with chappals on ix his bwn sireet. He
cannot wear chappals while walking in a
village. Has he got freedom?

My predecessor has said that even today a
Scheduled Caste man is not aliowed 10 enter a
temple. What meaning has he got for God who
does not want his creation 1o enter his temple?
This is one side.

But the other side is that people write:
"Worshipping False Gods.” The God who does
not aliow him io enter His temple, has no
meaning for him. But, if there is another god
who can give him some education, some
scholarship, some food and some job and if
he worships that god, writings come up,
"Wotshipping a false god.”

Much has been talked about Panchayati
Raj. Yes, you have made a Dalit woman, Laxmi
Bai. Chairman of a Gram Panchayat because
of reservation. Please go to the Panchayat
Office. Where docs she sit in the Office?
Outside on the floor in the varandah, not on
the Chairperson's cliair. Has she got freedom?
Laxmi Bai has been elected as Chairman due
1o reservation. You have no other go. The post
is reserved. So, you have clected the Dalit
woman, Laxmi Bai, as Chairman. But, when
the Panchayat meeting is conducted, she sits
outside in the varandah on the floor, and the
Panchayat meeting goes on. Have they got
freodom? Have they got reservation? Is there
any meaning of froedom and reservation for
these people?

We just celebrated the 50th Year of the
Independence. A Taluka Panchayat Pradhan
was asked to be the Chief Guest and to hoist
the National Flag. Unfortunately, he was 2
Scheduled Castc man. Madam, he was
changed. He was told, "No, you cannot hoist
the National Flag. The Deputy Tahsildar will
hoist the National Flag. You are 2 Scheduled
Caste person. You may be Chairman of the
Taluka Panchayat, but you cannot hoist the
National Flag."

I appeal to this House ard to this country.
Please give freedom to these people. What
respect will this man have forthe National
Flag if the National Fiag has treated him as
an untouchable? This is the thing about which
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we have 1o introspect. I there s an
introspection of the 50 years of our
Independence, this 1 what is required.

Yes, reservations have been given They
have entcred the services. Bhandariji reeled
out the figures. What has happened to the
backiog? Here is the statement of 2 Minister.
This is the “ASIAN AGE" of the 4th of August,
1997. 1 do not want to resd it. Anvybody can
read it. it says:

“The Government of the day admits il}-
trestment of the Scheduled Caste and
Scheduled Tribe officers even at the

highesi level "
He 1is pot speaking of the lowest level,

AR T OR  aw ol & wem
L A rwmA@IRtE & w.
A v

The Government of the day admits this. A
Cabinet Minister admits this.

Madam, two widows applied for jobs toa
company on compassionate grounds. The
husbands of these ladies had died in harness.
The rule says that if there is no eligible child,
the wife should be given x job if she wants it.
Both of tkem applicd to that compeny. Both
are equally qualified.

But, one gets the job of a clerk and the other
gets the job of s peon. Why? It is bocause
Scheduled Castes should not become clerks.
They should only be peont. This is the
mentality. This is what has to be changed. Yes,
we got the freedom, but freedom has to be
transferred. It should not be confined only to
Dethi, Bangalore, Bombay or Calcutta. It hes
to go to the viliages. The last man there should
enjoy the fruits of frecdom. FNEY Wwr W
worw vt w1t ey ot @ T A e
® wot &, 5w ¥ W1 This freedom and
the Golden Jubilee Celebrations have no
meaning for the 40 per cent of the people of
this country. Madam, I do not want to blame
the freedom fighters or the leaders, but it is
we, who have taken over the reins of the
administration of the country after attainment
of the freedom who are to blame. We have to
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ponder over, how we are admunustenng i how
we arc running the administration. We have
to introspect oursclves and sec how the fruits
of freedom can be extended to all the 960
mitlion peopie of the country.

Madam, muci has been 1alked about the
population control. We have exhibited sur
valour also in controlling the population. Much
kudos have boen paid w0 Kerala and Goa. Yes,
because of the spread of titeracy there, they
have been able 1o bring down their populstion.
But, here are 40 per cent of the poople below
the: poverty line. There are no schools for them.
If there are schools, there are no teachers. if
there are teachers, there are no biackboards
o books. In such a situstion you have to take
care of the family welfare programme. You arc
concentrating your family welfare programme
on the Government employees and others.
They know they cannot manage their large
family. Therefore, they have reduced their
asumber. But, here is a down-trodden man
What is it that you have created for him? Ko
does not have & television. He does not have
any moans of recrestion after his toil of the
whole day. This is his only recreation. That is
whyy accidental births are going on. Uniess you
give them the facilities and educaiioa, any
amount of your efforts for their populstion
control will be a futile exercise. If we are realiy
serious about controiling population, as we
have discussed all these three days, education
has to go to those classes, which are vulnerabie
and have no other alternative entertainment
We have to take care of it

Madam, we are talking so much of literacy.
We are spending so much amount on education.
Can we not close all the universities for one
year and ask 11s {eachers and students (0 go
and teach in the villages? Or, can't we put a
condition that they should go and teach in the
villages before they arc awarded degrees or,
say plus-two certificates? Somebody calculated
that seaching is done for 148 days in a yesr.
$o, let the students take this up on a mass scale
and educate the people in the viilages. After
the issue of the certificate, they also wait for
some time to get @ job. What is wrong in
postponing the degree for one more year? Put
him on the job — go to the villages and teach.
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Can't we da that? We have to think over it. It
is not done by holding smalj classes sitting in
a room.

This should be on a mass scale. It is still
38 per cent. Thirty eight per cent means nearly
36 crores of people which we had inherited on
the day of Independence. Today, there are 36
crores of people illiterate. Let us use this
m/achinery,mfﬂ@rsity teachers or college
~Students. Every year teachers get 3 months
-holidays. Why should they get their salaries
for holidays? Why should we not tell them to
go to the villages and teach the illiterate
people? Even if universities or colleges or
schools are closed five months in a year, they
get their salaries. More than teaching, they
indulge in politics. We can utilise their serviees
1o eradicate illiteracy in villages. That is one
resource for this thing.

Madam, | had promised that | would
conclude within two minutes, [ will stick to it.
I only appeal to our countrymen, please
introspect and please transform these things.
Actually in 1930 at the Round Table
Conference, Baba Saheb Ambedkar said on the
face of the Prime Minister of Great Britain,
"You have to get out of India. To whom are
you giving powers? To whom are you
entrusting the freedom or transfer of power?
Are you giving it to those people under whom
we have suffered for thousands of years?

Today, even after 50 years of our Independence,

thé suppressed and depressed people should
not have that feeling. I don't think that we
should have that feeling. We should not have
that feeling, but the responsibility lies upon
us. Even today's man agrees with what Baba
Saheb Ambedkar had said in 1930 while
transferring power, "You get out of India. We
are your subjects. You have to take care of us
also while transferring power. Don't put us into
the hands of pedple who have suppressed and
depressed and- pushed us down.” But I don't
want to rake up that issue. But it is our
responsibility to see that those people should
not feel that they are suppressed or denied
freedom by the people who are administering
this country, this free India for the last 50 years.
Thank you.

THE DEPUTY CHAIRMAN: Shri Kuldip

Nayar. This is your maiden speech.
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SHRI KULDIP NAYAR (NOMINATED):
Is there any time-limit?

THE DEPUTY CHAIRMAN: It depends on
the House.

SHRI KULDIP NAYAR: Madam Deputy
Chairman, [ am very obliged to you for giving
me this opportunity. Fifty years ago I came
from Sialkot city which is now part of
Pakistan. Then, I was a young man of 22 years.

I had just finished law and was looking
forward to the independence of my country.
Well, partition took place. I will nat dilate on
partition as su¢hw-But I had to leave my home.
My parents came later, my brothers came later.

I was part of a convoy which crossed into India.
While sitting in Sialkot, I never realised how
many people had been killed, how much
destruction had taken place. Only when -
joined the sea of humanity I realised how bad
was situation. Some people were coming from
that side, they were Muslims and we were non-
Muslims, Hindus and Sikhs crossing from this
side into India. I could see the evidence of *
murder and worse because there were dead
bodies, looted luggage, burnt vehicles on both
sides of the road. One strange thing had
happened, when our convoy was nearing the
border, a similar kind of convoy was coming
from that side. They were Muslims, we were .
non-Muslims. We had stopped just to look at
each other.

Nobody raised any slogan. Nobody
expressed anything. Just we stood silent, They
too had been broken on the wrath of history.
We were both refugees, They had left their
hopes, homes and hearths behind. So had we
our friends and neighbourhoods. But it was a
strange kind of kinship—a kinship not of loss
so much as a kinship of hurt. And I recall, when
I crossed into India, Amritsar city, I was full
of vigour, enthusiasm. I told-to myself, "Now,
we are going to build a country where nobody
will be killed because he happens to have a
different religion". I had$een it— in the name
of religion, one million people were butchered;
20 million people were uprooted. 1 said, “This
country of ours, a new country, with such a
great national movement, with that kind of
ethos, is going to be a really democratic and
secular country”. The first thing I did in Delhi
was to go to the Birla House I did not go near
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Mahatma Gandhi. He was pacing up and down
in a verandah. I saw him from a distance. |
wanted to see the man who has not only given
us Independence but also dignity. I
remembered, as a child, when | participated
in on¢ of the national movements, a white man
had caned me and that had stuck in my mind.
Here was a man who gave me the opportunity
to tell that man, "Look here, you don't count

any more". I attended two or three prayer

meetings, of Gandhiji. In fact, this is one of
the prized assets I have. When | meet my
children, grandchildren, I tell them, "Yes, | saw
Gandhiji with my own eyes." So, this is one of
my prized possessions. When I attended those
two or three prayer meetings of Gandhiji, he
said, again and again, two things. One was that
the Hindus and the Muslims were his two
eyes. He said, "When you find how much the
country has progressed, find out how the
lowest or the poorest has really come up.”
Today, in 50 years, we have to look back.
There is no-use blaming anybody. There is no
use attributing matives to anybody. I am only
trying to find out where we went wrong and
what kind of a country we are thinking of, some
years hence because a person of my age has
not many years to live. But young people, and
. many of you, may see many more years. What
kind of a country are we thinking of? And why
have things gone wrong?

I am writing these days a book on Bhagat
Singhji about the new generation. A reference
comes in that book where he is writing a letter
to her mother. He used to write in Urdu.

S el v R w A
arrae #1013, o, R R ETF 31 e i
3T TR &) T AN, 73 wEE T F:40 1
At the age of 21 years, in 1929, Bhagat Singh
had said this thing. | don't see any picture of

Bhagat Singh in the two Houses of Parliament.
[ think this is the minimum one would do to

pay homage to those people who had gone to

the gallows for the sake of lhe,‘,‘uountry. But
then as I see in the last fifty years—I have
been a journalist, for the last forty-five years—
I have seen all these leaders grow up before
me, grow up in importance, grow up in age. |
used to be the press officer of Gobind Ballabh
Pant Ji and then of Lal Bahadur Shastri Ji. I
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give you one instance. I went to Pakistan, but
there was confusion about my papers. So |
had to fly to Afghanistan—Kabul—. [ took the
opportunity to meet Abdul Ghattar Khan. This
was in the early seventies. He was living in a
hut. The place had no furniture. There werc
just a few earthen vessels, two, threc kurtas,
pyjamas were hanging over a bamboo. When |
said: "Aadaab."” He said:-— ' f§g&mH @ amq
AN R TR e I A

o aaah, g R f e f aga dmpm”
Y &er - O, g

Y ¥ fF T qeenA TR T R w5
_n_&ﬁﬁ,qﬂmmln

“gR A T 3 e, s e TE
mﬁ%ﬁ'a\ﬂ%aﬁmﬁml”ﬂw
A fR g @, %9 o TE we

But he made a very painful remark which
has always stayed with me. He said: "Did we
fight for independence for this kind of a system
where people would be considered inferior,
where our people would be killed just because
they have a different religion? Today.
unfortunately the caste has also been added
Ladies and gentlemen... (Interruptions) 1 am
so sorry. | am new to this place.

THE DEPUTY CHAIRMAN: Never mind.
Youswill get used to the Chair.

SHRI KULDIP NAYAR: I am trying to say
that looking ahead, what would I affirm on the
basis of my profession? Now, journalism is one
of the pillars on which the Parliamentary
Democracy rests.

That is the fourth estate. [ am not saying,
"We have been good and you have been bad",
Believe me, | am not saying that at all. What {
am Irying to say is if this profession has faltered
at times, it is because the society has faltered,
politicians hawe faltered or, may be, we are
also part of the same society. There was a time
when there was no Press here. [ hope that time
would not come again-1 think somebody said
at that time that journalists were asked to bend
and they began to crawl. I think there was very
much a point in that observation because most
of us, most of the journalists, really did not
rise to the occasion and we became part of the
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system. Today also, sometimes, | feel that
sournalists have become too much of
conformists. They do not question. They just
accept official versions. We should be readly
uestioning these things. In that connection, !
shink, the right to information is vary
importani. But what is the purpose of keeping
so many repotts secret” The Nenderson Brook
Report on the 1962-War wih China is stili,
secred. The Thakkar Commission Report,
which told something is still secret. The Bofors
papers are siill secret. There are sp many
reports which are secret. Why? So far as the
Vohra Report is concemed, only one portion
has comeout. Why should it not be made pubidic
and wansparent? The Prime Minister has said
that he believes in a transparens Government.
Why shouid net ail these reports be made
pubiic? What 15 the problem? So far as lhe
right to information is concerned. 1 believe that
the Government is going to bring a Bill very
soon. [ have found there that an officer can
withhold information in public int.rest. What
15 the purpnse? Who is he to decides ihat it is
not in public interest to disclose something?
If he ha. 10 do it, there should be some
mechanism where by he shoul expl. n that
this s in public interest and if it is cha. cnged,
there should be some method o devide this
notl by the executive but by some other boul:

When | talk of right to information, { would
like to extend it, to cover ali ihe money which
is spent on developmental work, sli the
registers, muséer-soils, bills etc. shouid be open
to atl and they should not only be open to all
n Deihi but at every Panchayat Headquarters.
People in villages should be able to see « hiat
is spent on them. The Rajasthan Ch ef
Minister, Shri Shekhawat, has reluctant v
agreed to make accounmts public. Not
everything, | am happy that at least he has
agreed to a part of it. Human rights activists
had to wai: for three years. But these should
be a Central legislation because one Prime
Minister did say in this House and in the other
House,' ' vtk % fadi s W @t wfa ¢ ol o
But where do the eighty-five paise go? We
should be able to find it out and all the
photostat copies should be available. 1 think
we, Members of Parliament, should declure
our assets. [ promise in this House that [ shall
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make my assels public by the 30tk Seplember
this year. I shall place it before the House and
make public whatever | possess. It should be
not only for me, it should be for all Members,
for all editors and, all those who occupy high
positions. This will help us to fight corruption
o some catent, if not to e great extent. A lot
of people ace making money in some way or
the other. That is another question.

Another thing which 1 would like 1o
: sention and which relates to jowrnalism is the
invasion from the sky.

Lots of things arz coming from the sky and
these are the outsiders. I think we should have
a media commission to look into all these
matiers. We had on: Press Commission about
20 years ago. After that we do not have any
We shouid have s Media Commission to go
o all aspects of print and electronic Media.
Not oaly that; | also find that in journalism »
tendency is coming that people earm money
from somewhere eise and they invest in
newspapers. Krishna Menon used to call it Jute
Press. Well, whatever name you may give it.
There should be some way to find out who is
vesily controlling newspapers. That is why
there should be Media Commission and the
Press Council should be converted into &
Media Council so that this covers all aspects
of pring as well as electronic media. Madam,
the person whe gave us the Constitution, Dr.
Ambedkar, in his last speech in the Constituent
Assembly gave some points which were
relevant. He wamed India, [ quote, "India could
lose its democratic system if it did not pay
attention to two things. One, equality on &
social plane and two, inequality in the
economic field.” On the social plane he said,
“We have a society based om the principie of
graded inequality which means elevation of
some and degradstion of others.” After 50
years of independence nobody can deny the
existence of such a situstion. I am not reully
dilating on the nexus between criminals,
politicians and the mafia and all those in police
what | am suggesting is now to take away the
influence of politicians on police. That is very
basic. This can be done. I think the Dharmavira
Committes had made the suggestion that if you
could ensure the tenure of police officers and
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if they are not often wransierred, which happeas
a & lot of places, then this could be done. |
personally think that some way should be
found whereby we constitute & Security
Commission which comprises of the Chief
Ministes, the Opposition Leader, the State
Chief Justice to control transfer and tenure.
Yet if the nation has to preserve the
fundamental values of a democratic society,
every cilizen has to be vigilamt. Without
awareness of what is right or what is wrong,
the very desire to act rightly may go. | found
during the emergency this line between moral
and immoral, the line between right and wrong
had got crased and there were very few people
to speak against it. Let us see that we revive
that kind of value system in the country. |
remember hearing Jawaharlal Nehru, saying:
"Tomorrow's India has to have large farms,
laboratories. factories, dams but if it. in the
process, loses its heritage, loses its moral
values, what is that country for”"

That was Jawaharlal Nehru about whom
people said that he was a socialist. Yes,
probably he had a different kind of socialism
in mind. But this was what | envisaged about
my country, Mudam Deputy Chairperson, it
would be democratic country, it would be a
country where all citizens would realiy be
believing in a society which was secular —
and a society in which disparities between
castes, disparities between the upper and the
lower, disparities on the basis of wealth, will
go away. Jayaprakashji put this duty on the
rulers and he said if salt loseth its flavour, who
will savour the salt.

So, with one couplét I shall finish my
speech. Through this couplet | want 10 say how
I want to see my country because fifty years
ago | saw people being killed in the name of
religion and | didn't see any compassion among
the Hindus, nor generosity among the followers
of Islam. They were all Brutes. 1 am not saying
that you don't believe in religion. Believe in
religion, but that is our own private affair. Let
us not mix in with politics. When [ was the
High Commissioner briefly in London, Mrs.
Thatcher was the Prime Minister, | met her on
the day she had returned from Moscow. [ asked
her, "Madam Prime Minister, how was
Gorbachev?" She said, "Gorbachev said the
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country is slipping from his hands”. She said
she told him, "Go to your friends, go to india,
where for centuries they have held the nation
together despite various religions, castes,
languages and regions”. She told me, "Mr.
High Commissioner, your family ties are very
important.” I said, "Yes, Madam Prime
Minister. But it is our sense of tolerance that
is more important. We don't think in terms of
black and white. We do believe that there is
grey area. It is tolerance, the spirit of
accommodation, which has held us together”.
Jew leaders in London came and met me. They
said, "India is the only country where no
discrimination has been shown against the
Jews. Ii has happened in America, Britain and
everywhere. But this is the only country where
it hasn't happened”. | felt very proud of that.

The couplet which | was going to read out
is what India means to me

e ¥ yred o o & W e g

Lo kR AR R S
sftomtdmwm

We Indians may belong to whatever religion,
caste, etc. We are all together, because to me
India, from Kashmir to Kerala, is my country
and nobody can take away any part of this
country.

I end with a compliment (o a young sardar
— I Horget his name — he got the highest award
in the country for bravery on the Siachen glacier
and | went to his village.

1 ww W, el et foa, pt
#wnm? S I, TR, FRA WY "
qrE SRt ¥

This belief of 23 year old soldier, | think is
a lesson for ali of us. Thank you very much.

THE DEPUTY CHAIRMAN: Hon.
Members, the time which was left for yesterday,
we have consumed. Now, we will start from
today. So, [ have 3 new list of ail the old names
put in with the new time. So, 1 call the first
speaker, Shri Wasim Ahmad.

SHRI S.5. SURJEWALA (Haryana):
Madam, my name was there in the old list.

THE DEPUTY CHAIRMAN: Yes, it is
there. All the names which were left over
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yesterday, have been shified into the new list
because the other parties' time was lefl, so that
everybody can speak. [ want that anybody who
has not spoken even once should get a chance
to speak 5o that they can at least make some

contribution. Shri Wasim Ahmad. 3% afei
% fou o ¥ fie 1Y fou g &2
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THE VICE-CHAIRMAN (SHRI SANATAN
BIS1): | am realising that you are speaking very
reievant points. There 2re altogether 15
apeakers of your paity who have 10 he adjusted
in two hours and iwelve minutes
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THE MINISTER OF ENVIRONMENT
AND FORESTS (PROF. SAIFUDDIN SOZ):
Mr. Vice- Chairman, Sir, [ am not going to make
a very long speech. This is going o be a brief
intervention. I for one don't propose to live in
despondency. | have heard many speeches made

in both the Houses of Parliament. Some of my
colleagues took a line that India has not achieved
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anything and some of them went to the extent
of saying that the 50 years have been years of
failure. So I take a position and this is my
assertion on the basis of facts that India’s
achievement in these 50 years has been
spectacular. We miss the very element of
analysis when we come to the extreme and this
is something which has to be gone into. They
must see the records. When [ say that India's
performance has been spectacular in these 50
years, 1 say it on the basis of so many
achievements that have been listed. But,

. sometimes, if we go to certain failures and then

bracket all the 50 years together, while
celebrating the Golden Jubilee of
independence we say that we have wasted our
time, we have gone wrong, our policy was
wrong and its implementation was wrong and
everything was wrong. This is despondency and
this is unwarranted and uncalled for. The real
analysis is that within the availabie resources
India's performance has been spectacular. We
cannot, in this short time available to us, delve
deep and analyse facts after facts of our
achievments. That is not possible. We are a
democracy. Our democratic institutions are
viable and the international community has
accepied this fact. We can list the achievements
of the institutions of science and technology
and other institutions. Sir, during this decade
our foreign trade has increased ten times. There
was a revolution in communication. So far as
energy is concerned, we could not
commensurse with our needs, but there has
been a spectacular progress.

1 am referring to this decade only. Industrial
production increased three times. I raised a
question with my colleagues here, my brothers,
incidently, there are no sisters this time. [ raised
2 question.

THE VICE-CHAIRMAN (SHRI SANATAN
BISI): Mr. Soz, just a minute. I have an
important announcement to make. Hon.
Members, since we have several Members left
to speak on the subject, there will be no lunch-
break.

PROF. SAIF-UD-DIN SOZ: I raised the
question because when people talk of
despondency and having failure after failure
they don't keep a balance. 1, therefore, raised
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the question that population of this size, Mr
Vice-Chairman cannot be sustained. Jus: now
I am going to co-relate population explosion
with my Ministry. This level of population
cannnt be sustained. We are going to be abillion
very shortly. But we are self-sufficient in food.
It is & miracle, We are self-sufficient in food in
the absence of a Central authority. Chinese
system is different. We are a democracy and
we are self-sufficient in food. It means that India
has vitality, inner vitality, the kisan has taken
care and we are self-sufficient in food
Therefore, those friends who list failures must
take certain positive  situations inty
consideration so that our country is represented
properly. But along side this optimism, | am
basically an incomigible optimist. Along side
this optimism, this is my stand also that within
the available resources India could have
performed far better and there we failed and
for that we can feel sorry that we could have
done better within the avaliable resources. That
we did not do. But what we did was spectacular.
That canno be Jost sight of. I ook this position
al—the United Nations that India's
schievement for the last—30 years has been
spectacular. I took a further position because
some of my friends are environmemalists also.
1 took another position, that after Rio, during
these five years our performance,—I made a
statement there, | am making it here—-our
performance has bsen judged as very
satisfactory by even the Europcan nations. We
performed well as compared to America, as
compared to Europe. I am telling you on the
“basis of facts. Within the available resources
we gre fighting poverty, we have to plan
population, we have a large chunk of people
who are illiterate, we have people living below
the poverty line. These are situations that call
for a large scale funding. That funding is not
“available. So America and the industrialised
Europe together lagged behind in transferring
- fonds, in transferring technology. My stand is
lllot that India wants money; otherwise, it will
not perform, There is no queston of asking the
rich nations, "You give us money; otherwise,
we shall not perform.” It is a situation of India
_;wlling those nations, the industrial world and
America, "You help us in your own interest
because on earth we have come closer, the world
has become very small due to development in
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communications. But in the atmoshere we are
very close. What happens in India by way of
poliugion has a direct impact on Europe and
America ultimtely, because atmosphere is one
thing common foi human-kind." Now, some of
the countres in Europe and somc people in
Americs want to dole out advice to us. [ do not .
accept that for the simple reason that they have
{ailed to transfer technology commensurate with
our needs and at low cost and that necessary
funding was not available.

Therefore, so far as control on emissions,
control on pollution and fighting all elemenis
of degradation 15 concerned, we could not put
in a sizeable effort because funds did not flow
through IDA. After Rio, the industrialised
Europe and America were expected to transfer
funds commensurate with India's needs. India
deserved it because we are a democracy. We
are not only a democracy, but we are a
transparent democracy. We have a free Press.
Sometimes soine people say that our colleagues
tn the media are sometimes move free than they
should be. But we have not only tolerated it,
we have welcomed it bacause we want to be
transparent. So, this transparent democracy, this
largest democracy in the world, this democracy
which has to sustain one billion population,
which has to teke care of environmental
concerns, deserves a better deal by way of
transfer of technology from the West and also
by way of funding. That was our right. That
has not taken place. But within our resources,
we shall fight polluiion, we shall reduce the
emission levels, we shall take care of climatic
changes because, among other achicvements,
India has one of the largest scientific manpower
ir the world. So, on any issue that the West or .
countries like US want to discuss, India doesn't
lag behind. Qur news-papers are full of stories.
Everything is in debate in India, be it climatic
changes, be it pollution, be it lessening of
emissions, be it the question of conservation of
forest, be it the question of protection of forests,
be it the question of protection of wiltdlife, be
it the question of biodiversity o the tackling of
hazardous wastes. These issues are important
and we have responded to these issues.

But alongside this, I want to express and
share my worry with my friends here. There is
an anxiety in my mind that the pressure on
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population, the explosion of population, has
created a pressure on the forests. Our forests
are the basis for protection of biodiversity and
wildlife. You cannot have any concern for
wildlife if you lose sight of forests. So, there
is a worry that because of the need and the
greed getting married together and the
industrialised sector in our country becoming
niggardly, the private sector not coming
forward in a big way to help protection of
forests, because of need and greed and because
of pressure of population, our forests are in
danger. We are iosing our forest cover. Mr.
Yice-Chairman, Sir, T was told that according
to our national policy we should have a forest
cover of 33%. But | was told we have 23%.
23% is true, which is the land you demarcate
as forests; but a part of it is degraded. Then
we came to 19%, which includes areas where
you have a tree here and a tree there, which is
not the real forest cover. I am going to place
shortly, may be after a month, on the Table of
this House, as aiso in the Lok Sabha, the survey
for 1997, I hope and pray that ferests haven't
dwindled further. But according to the 1995
survey, the forests in India are 11.77 per cent.
This is roughly one-third of what the national
policy envisages. So, though this august House,
1t is a thessage to the whole country that we
have to preserve our forests, we have to
conserve our forests. Only then we can
preserve our wildlife also. Concern for
environment, concern for forests, concern for
wildlife is a part of our sabhvata, a part of our
culture, a part of our ethos, a part of our
religion —- be it any religion because all the
fiterature has taught us to show concern for
environment. Finally, Mr. Vice-Chairman, Sir,
in order to create balance in my intervention,
1 come back to the position that our achieve-
ments have been spectacular, but there are grey
areas. Mr. Vice-Chairman, Sir, I read a part of
my couplet which is in Urdu — 1 don't think
you know very much Urdu and I don't want to
translate it. Tomorrow is going to be beautiful;
tomorrow is going to be grand. We should not
lose sight of India’s inner vitality. Therefore, 1
say:

WARN-TE YOR 9, IHTE 7R T |
Thank you very much.

- [30 AUGUST 1957
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SHRI V. KISHORE CHANDRA S. DEO
(Andhra Pradesh): Mr. Vice- Chairman, fifty
years after we achieved freedom, we are
meeting for the last four days to discuss various
aspects which have been circulated. Well,
today we are discussing Parliamentary
Democracy. I presume that we are meeting here
for two purposes—probably to review our
functioning during the last 50 years and also
to do some kind of introspection to see how
the system can be saved, improved, bettered
or whatever you may call it.

Mr. Vice-Chairman, Sir, there has been a
lot of debate on the system of parliamentary
democracy itself. We have debated the
presidential system vis-a-vis the present
system that 1s functioning here today. Various
debates have taken place. Several people feel
that the system needs to be changed.

Mr. Vice—Chairman, Sir, I think, it is time
for us to introspect and really ponder over
whether the system has failed us or whether
we have failed the system. Any system,
whether it is parliamentary democracy or it is
atotalitarian system or a monarchy or any other
system that may exist, depends upon the people
who are operating the system. It is not that the
parliamentary system has failed us: it is we
who failed it. T think it is now time for us to
realise where we have failed and to ponder
over how we can correct ourselves and thereby
the system.

During the last 50 years several elections
have taken place at the Centre and in various
States and in every election people have
exercised their franchise freely. They have
done it in a very correct manner. Power has
changed hands smoothly. We did not have
bloodshed; we did not have coups. The transfer
of power was smooth. But, in our immediate
neighbouring countries we have seen the power
equations over the same period of time. We
have seen bloody revolutions there; we have
seen the civil war like situations there. We can
also see the situations, both politically and
otherwise, in which they are placed today.

Sir, where have we gone wrong? It is not
the people, who have let use down.The people
have voted rightly in every situation that has
been there for us. But, today what I .ear, and
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many of us are also worried about, is whether
those people who have nurtured democracy and
strengthened the roots of democracy, will be
allowedto play the role in future also? During
the last 50 years we have developed several
institutions. We have developed our own
conventions. A lot of progress has been made.
But, all this has been marred by certain other
things that have happened. Let us see the other
side of the coin. Today we talk of
criminalisation of politics, corruption in
politics, nexus between politicians and
criminals, criminals and the bureaucracy. The
Vohra Committee Report has stated that this
vicious nexus has not left even the members
of the judiciary. Is it the people, who have
criminalised our polity? Is it the people who
have asked us to be corrupt? Sir, most of the
people are still not corrupt. I would go even a
step further to say that most of the politicians
and most of the bureaucrats are not corrupt. It
is the corrupt few, who, fortunately or
unfortunately, rule the roost.

Only today I was reading an article in a
newspaper, where the Election Commission
has said that by order they would not allow
those, who have been convicted, from
contesting elections. At the end of the article I
also read that all political parties have
welcomed that decision. My point is, did these
political parties, including mine, need these
orders from the Election Commission for not
giving a ticket to criminals? I think all are
guilty on this. We had decided to give 33 per
cent reservation to women. The other day when
nominations were made to the Rajya Sabha,
three nominated members happened to be
ladies. Without passing the Bill that norm has
been adhered to. So, where there is a will, there
is a way. You do not need any legislation or
enactment to do so. Now, the question is
whether we, who are at the helm of affairs,
really want to bring about a change.

Sir, another important factor today is the
Fourth Estate. The print media and also the
visual media have become so very powerful that
they have a very very crucial and responsible
role to play. I hold the Fourth Estate also equally
responsible and guilty; of course, not all of them
across the board. They have also failed in their
duty. On parliamentary democracy, we have
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borrowed many things from England. In the
House of Comimons when new parliamentarians
come to the House, the Fourth Estate takes care
to focus on their good speeches.

But here we talk of management of the
Press. Press doesn't pick up anybody. Whenever
we say something we look towards the Press
gallery and smile. This trend has to change.
All of us have played this game.

The second is about Parliamentary
privilages and procedures. Mr. Vice- Chairman,
Sir, we are talking about corruption. Today,
what is the plight of article 105 of our
Constitution? Article 105 (2) deals with the
rights and privileges of parliamentarians. There
was an incident in our country when certain
hon, Members of Parliament from this House
or that House have been taken to court for
something that they said or a particular manner
in which they acted inside the House. Well, why
has this happened? There are two reasons for
it. The first reason is we ourselves have failed
to pull them up. Secondly, nobody wants to say
‘anything because the trend of the public opinion
is against you. In fact, [ took up this matter. |
wrote a Ictter to our Chairman. [ also marked a
copy to the hon. Speaker, but I did not get any
response. At the expense of being charged with
trying to protect somebody who has done
something wrong, I consciously wrote these
letters. Why? Because for some mistake that
has been made by three or four people the
privileges of an institution should not be done
away with for ever.

Mr. Vice-Chairman, Sir, in England two
Members of the House of Commons wete
charged with taking bribes for putting
questions. This matter was discussed in the
House of Commons. A Committee was formed
for which Lord Nolan was the Chairman. Nolan
Committee gave its report copies of which are
available in our Parliament Library. Ultimately,
the House of Commons decided that it was the
privilege of the House and the Privilege
Committee would take up this issue. The
Privilege Committee reprimanded these
Members.

There have been cases in our Parliament
also. In those glorious days of Panditji,
Members have been disqualified. We have the
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Mundra case. The Mudgal case was taken up
in our Parliament. Now, what has happened to
all these precedents? We talk of precedents. We
talk of conventions, but what about those?
Unless we act, tomorrow the public opinion will
go against you. When once that goes against
you, if rights of your insitutions are usurped or
if you let them go away, then, what is going to
happen to our parliamentary democracy?

Today, “judicial activism’ is a term which
has gained popularity in recent times. Why?
Because of our failures. Judicial activism may
be all right. But let me tell you that judicial
despotism can be the worst kind of despotism.
Let us not create a sttuation where we lead
things to a kind of judicial despotism where
the people who will be issuing orders or
delivering judgements will have no
accountability or responsibility to the people.
Who matters most in democracy? After all what
is the most important thing in a democracy?
Public opinion. Public optnion is the life blood
of democracy. If tomorrow you let institutions
and you let people who have absolutely no
connection with the people directly or indirectly
take over matters because of your failures, then,
what kind of parliamentary democracy will we
be left with? These are the questions which we
should ask ourselves.

Mr. Vice-Chairman, I come back again to
the issue of criminalisation of politics and
corruption. They are both interlinked. The other
day, as somebody said, a situation has reached
today where probably the criminals felt that
instead of helping so and so to get ¢lected to
Parliament or to the Assembly, why don't we
oursclves get clected. Well, there was an
editorial in one of the newspapers about
criminals. The Election Commission also has
given many startling revelations, the number
of people with criminal background, history-
sheeters from various political parties who have
participated in the hustings. Many of them have
won. If one sees this what respect do you expect
the people to have for us? I dare say it is not
the people who have voted for such men into
power. Such victories have beecn more often
contrived than achieved. Today the task before
us should be when we talk of electoral reforms.
it is not just electorol reforms that come oft the
cutf, like reducing the convessing period that



79 Discussion on

will reduce the margin of time from this much
to this much or we have State funding.

Can we introduce a system by which
criminals will play no role during our election
process? Why have we not used the electronic
voting machines till now? Why have we not
issued multipurpose photo identity cards with
a holographed hologram code? Why have we
not thought of some kind of a scanner or reader
for this card to read the code and allow only
genuine voter to vote if he is a genuine voter?
Well, these are details which I do not want to
go into now. I have myself done considerable
amount of work on this and [ would only be too
glad to discuss with the Government or anybody
who wants any further information on these
aspects. But I think these are aspects of
paramount importance and this is where our
focus should be.

Sir, there are many others who want to
peak and I would conclude before you press
the bell. I just want to touch on one more aspect.
The next thing I want to deal with is the
remuneration of Members of Parliament and
MLAs. The other day, there was something
which appeared in the Press. "MPs decide or
they are thinking of doubling their salaries".
"Hefty hike in the salaries of MPs". They say
‘doubling’. What is the doubling? From Rs
1500/- to Rs. 3000/-. Mr. Vice- Chairman, Sir,
if you want to have a healthy democratic system,
you have (o have expensive parliamentarians.
If you want to have justice cheap, you must have
expensive judges. If you want a clean and cheap
administration, you must have an expensive
bureaucracy. Let us learn these lessons before
we talk more about removing corruption. Today,
the plight of the bureaucracy, the plight of even
the judiciary, is not better than that of
politicians. But today, you do not increase your
salary just because somebody from the fourth
estate will write a box item. Let them write.
What are the remunerations today of many of
these people who are there in the fourth estate?
Today, they are also not exempt from all the
ills that have crept into the various other
sections of our society. How many of them are
not today indulging in liaison work? How many
of them have assets disproportionate to their
income? It is easy to throw stones at others.
But don't do it from a glass-house. Whenever
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we increase our salaries, Mr. Vice-Chairman,
why do you have to bring it only on the last day
of the last Session? Why should there not be a
full discussion on it? Let the people of the
country know what their MPs get, what the
bureaucracy gets, what their salaries are, what
they need to get. We have to go to the people.
Otherwise, you will go on and on like this. We
will only be talking of high moral principles.
Mr. Vice-Chairman, today you have the most
corrupt people talking against corruption, those
who have been most closely associated with
criminals talking against criminalisation and
so on and so forth. I do not want to take any
names or give examples. But this is our sad
plight today. Are we prepared to move from
here or should we stagnate in this and let things
go?

Mr. Vice-Chairman, Sir, India was the first
experiment where politically our country was
united into one nation. If you go through the
stories of nations, you will find that two factors
usually sort of lead people to form themselves
into a country or into a nation, right from the
days of the Greek city states and the Roman
nation states. Two factors motivated people to
form themselves into a country. What are these
two factors? They are religion and language. A
common religion or acommon language or may
be both have motivated people, activated and
enthused them to form themselves into one unit,
one entity, one nation, one country, one state.
India's was the first experiment of its kind, the
most unique experiment was that we formed
ourselves into a nation despite several religions,
despite several languages, despite several other
cultural differences. And hence let the entire
House be aware of the fact that religion and-
language are two most devisive factors as far
as our country is concerned. And those who may
try to whip the horse of either religion or
language will only be sowing the seeds for
baulkanisation of this nation. Therefore, if
parliamentary democracy has to stay, if India
has to stay, if this nation has to grow, religion
and language are two factors which should be
left in the place they were in and any attempt
to monopolise on these aspects for pretty
political gains will have very, very severe
repercussions as far as we are concerned.

Mr. Vice-Chairman, Sir, I think, we will be
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discussing this issue the whole of today and on
Monday also. At the end of this discussion, Mr.
Vice-Chairman, Sir, I would appeal to this
august House to come with a resolve. While at
the stroke of the midnight hour fifty years ago,
it was freedom that we embarked upon, now,
let us call for the second freedom-struggle to
free our country from the clutches and pangs of
criminals and the corrupt. Let this be the
unanimous resolve of this august House at the
end of this discussion. Thank you.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Shri O. Rajagopal-absent,
Shri Manohar Kant Dhyani.
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SHRI NILOTPAL BASU (West Bengal):
M. Vice-Chairman, Sir, it is quite difficult w0
stay within the parameters which were set by
the Chairman in terms of conducting the
discussion in a manner where acrimonies will

have to be avoided, because when Parliament
comes to be utilised by disciples of Guru
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Golwakar and all the fundamental premises of
the freedom struggle are challenged and
undermined, it is difficult on the part of any
sensible person who cherishes parliamentary
democracy to remain unprovoked. So, with that
constraint and without further dilating on this.
[ would like to Move on to another aspect of
the current debate.

Yesterday morning when Shri Balanandan
was supposed to start this discussion, some of
our colleagues in a very light- hearted banter
pointed out that this was a strange coincidence
that Communists in this country are being asked
to initiate a discussion on parliamentary
democracy on the occasion of celebiation of the
fiftieth anniversary of the Republic. But, Mr.
Vice-Chairman, Sir, if one goes through history
with a little avidity one will find that perhaps
it is not so strange for  Communists to take
up the cause of democracy. If you go through
the history of 19th century's Europe, on the great
struggles whereby different rights, funda-
mental rights of the people, enlargement of the
democratic rights of the people, of adult
franchise or franchise for women, it is the
Communists and the Socialists who led the
greatest and the glorious of battles in the
European parliaments for the enlargement of
those rights. In our country too, Mr. Vice-
Chairman, Sir, if one goes through the history,
[ don't want (o undermine any of our national
leaders, they were tall leaders, they made their
own contributions. But, it will be unfair on our
part to describe the national struggle as one in
which the Congress Party as a political force
was the solc contributor. There were different
streams in the freedom struggle and each one
in its own way made their distinctive
contribution. For example, Mr. Vice-Chairman,
Sir, the problems that we are confronted with
today, the whole question of secularism, the
whole question of federalism, the question of
social equity, the question of equality for men
and women, irrespective of caste, creed or
religion, in many of these, the right of the States’
people to integrate with the rest of the British
India in a free nation, in all those struggles, the
Communists played their distinctive roles.
Without dilating further on what the
Communists did in so far as the freedom
struggle was concerned, I would like to refer to
the speech that was made carlier by Gujralji
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regarding the evolution of our non-aligned
stance so far as foreign affairs is concerned.

Mr. Vice-Chairman, Sir, | think it was not
a chance coincidence that the Non- aligned
Movement and policy and the principles of non-
alignment evolved in the course of the freedom
struggle. Similarly, the fundamental principles
of our Constitution, those of secularism, those
of federalism, those of social justice, those of
self-reliance also were very much born in the
womb of the freedom struggle itself. Now, well,
we take credit for the fact that Indian
parliamentary democracy has got entrenched
over the years and there is no doubt about it.
There is no other parliamentary democracy in
any other developing country where blossoming
of parliamentary democracy has taken place in
the manner that it has happened in this country.
Despite provocations, we have not gone the
theocratic way. | mean what happened in
Pakistan and the way the polity was shaped in
Pakistan, it was very natural for such voices as
we heard a little before to derail our polity. But
such voices we have heard a little before could
not prevail upon our polity. Our national
struggle made a great contribution to secular
ideals. Our national leaders understood the
linkage between parliamentary democracy and
secularism which safeguards such numecrous
minority communities in habiting the country.
They thought that unless these were integrated,
unless secularism became an essential
component of our democracy in our
parliamentary system we cannot go ahead. This
understanding canverged in the very process of
our political development in the post-
Independent polity.

How to remove poverty has been dealt with
by many speakers. Mr. Pranab Mukherjee did
it very effectively and so many other speakers
spoke that the major problems that we confront
today and the major challenges before our
parliamentary democracy today. In fact, most
of these challenges have historical roots in the
British ruling. The kind of loot and plunder the
Indian people were subjected to and the whole
question of communalism and the question of
castism, and the way they are all emerging today
all have their roots in British rule. We have
inherited divisive policies from the British rule
and their historical genesis, we are seeing today.
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Therefore, anti-colonial struggle. anti-
imperialist struggle have to be consolidated and
expressed for the successful process of
parliamentary democracy in our country today.
Unless forces of social injustice, communalism
were battled out, our parliamentary democracy
cannot be sustained. That is why we find these
considerations in the main body of our
Constitution and in the debates of our
Constituent Asscmbly to make our
parliamentary democracy inclusive and not
exclusive of different sections of the society.
Integration was the essence of our parliamentary
democratic process and our Constitutional
process. That is an essential feature and it is
because of this that we have seen the fate of
theocratic States. Religion cannot be a basis of
a nation-State. This has been proved by
experiences. There is an excellent contribution
of our national freedom and our national leaders
understood this and they recognised this. They
did not fall prey to the kind of process that was
there elsewhere in our neighbourhood. Mr.
Vice- Chairman, Sir, but notwithstanding all
these | would also like to point out where we
have gone wrong. Mr. Kishore Chandra Deo
made certain points about the distortion that
has crept into the system. We are seeing it. We
are seeing poverty. How are we tackling it”
Earlier in the morning, Mr. Hanumanthappa
was making a fervent appeal with regard to the
freedom of the most down-trodden sections ol
our society, belonging to the Scheduled Castes
and -Scheduled Tribes. He was mentioning the
experience of inhuman treatment that they are
continuing to be subjected to today. The point
is about poverty and incquality. There is also a
question of economic democracy. Unless we are
able to lend cconomic content to our political
freedom, our democratic system cannot sustain.
Therefore, we have seen, at times of economic
crisis, there have been different forms of
expressions of discontent which have led 1o
rebellion. Today also we are seeing the
increasing emergence of lerrorism, extremist
ideas and it would be wrong on our part to treat
these expressions of refusal to accept
parliamentary democratic System as simple acts
of misunderstanding as they have essentially
political roots. Unless these problems are dealt
with at the political level, Mr. Vice-Chairman,
Sir, it is difficult. I would urge upon this august
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House to consider this aspect. That the Matunity
of a political system, the Maturity of a
parliamentary democratic system is understood
by the extent to which the system can
approximate and express the wills and
aspirations of the people living at the grass-
root level. In a sense, unless the parliamentary
democratic system can transform itself from a
representative system (o a participatory system
where greater inclusion of the views of the
people. where greater inclusion and expression
of the people 1s there in terms of participation
in the decision making process, nothing can go
ahead. Ot course, our Constitution was creative
on this point that is provided for a Federal
structure with Union Government with
voluntary union of different provinces. But,
unfortunatety. Mr. Vice-Chairman, Sir, we have
scen over the years, how the powers of the
States have been croded. Now, we have seen,
as a result, as also a counter to this, different
types of movements are developing. We have
also seen, as a result of centralisation, the kind
of imbalances that have developed in the whole
country. In several speeches. throughout these
five days, we have talked about BIMARU
States and we have talked about different kinds
of imbalances. So, unless we work towards a
more tederal kind of structure without further
democratising and decentralising the decision
making process of this country, not just policies
which shape and influence the activities of the
States but of the nation as a whole, 1 think the
kind of situation that we are hoping for, we are
cherishing, and that our fore-fathers dreamt of
in the course of freedom struggle, cannot be
achieved unless federal principles are
strengthened. There comes the question of
further decentralisation of Panchayati Raj.
Pcople have spoken about Gandhiji. I think, in
a slightly factually incorrect way, they have
talked about Rajiv Gandhi as having started the
whole process. Of course, he played a role in
according a Constitutional recognition to the
Panchayati Raj system. But, in 1978, the
experiment started in West Bengal in a new
way. The point | was making earlier was of
incorporating an economic content to the whole
process, the background of agrarian reforms in
Bengal that created a situation whereby a new
socio-economic class of people came in the
leadership of the Panchayati Raj institution.
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That consolidated the Panchayati Raj. We have
seen, the result of that, in the over all awareness.
Some people were saying, *‘Now, people have
lost faith in democracy. Only 20% or 25% or
35% come to vote” . But, in the State of Bengal,
if you see the figures of Bengal for the last five
years, the vote percentage ranges between 75%
and 80% because there is a certain degree of
integration. The whole point is, we have to work
towards having a more participatory kind of
democracy whereby people can identify with
the instruments of power whereby they can
exercise the power. If that movement is not
there, that does not happen. 1 think, several
other features are coming up be.ause of non-
inclusion. Because of lack of integration of the
people, several other discrepancies are also
cropping up and which is threatening and
undermining the very credibility of the political
process.

Shri Kishoreji was referring to some very
vital aspects — the question of criminalisation
of politics, the question of very very disturbing
signs of friction between the arms of the
Constitution — the Judiciary, the Executive and
the Legislature. Mr. Vice-Chairman, Sir, how
are we going to run the administration? The
Executive has to exercise the power. The
Legislature will have to discuss political issues.
But the fact of the matter is, we have referred
issues like the Babri Masjid dispute and the
Mandal Commussion dispute to the Judiciary.
These were actualiy political issues, but
circumstances led to such a situation where
these had to be referred to the Judiciary.

There has come about a situation where the
Executive has failed to discharge its
responsibilites. As a result of this, the people,
without having any forum, any avenue, for
expressing their displeasure with the decison,
or, with the inaction, of the Government, have
gone to courts. Therefore, a particular
significance has come to be attached to the
public interest litigation petitions, as we have
seen in the recent past.

I would like 1o look at the issue in a different
manner. The Legislature— Parliament and the
State Assemblies— have to play a more pro-
active role in this kind of a situation. What do
we see? References were made to the point that
when a Minister is asked to explain his conduct
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in the House, he fails to do so; but when the
same Minister is asked to appear before the
Judiciary, he goes there; he kneels down and
he crawls. This is the position, What are we
doing to ensure the accountability of the
government before legislature.

Sir, I am not such an old Member. But from
whatever is my experience, | would say that
our Parliamentary institutions need a lot of fine-
tuning, refining and strengthening. Our
Standing Committees is a new addition to our
Parliamentary system. There are many reports
of the Standing Committees. I do not know what
happens to them. I do not know. We can discuss.
I am not suggesting anything here. I am not
giving any readymade formula here. But why
can't the unanimous recommendations of the
Standing Committees be implemented by the
Government? There are other reports also.

Then, there is the question of transparency.
Kuldip Nayarji was raising this question of right
to information. Now, Rs. 37.000 crores of public
sector banks are blocked in some non-
performing assets. But the Government says—
and we simply accept that explanation—that
the banking secrecy laws do not allow the
disclosure of the names. On the one hand, we
say that many things we cannot provide because
of lack of resources. But we have this huge
amount locked up. on the other. That is why |
say. there has to be transparency

[ think there is a lot which has to be done.
The Constitution, in spite of the basic strength
it has, cannot provide answers to all the
questions that we are confronted with today.
Many of the things, many of the issues, many
of the phenomena, we are confronted with
today, could not have been envisaged at that
point of time.

Now, in regard to the whole question of
criminalisation of politics, of corruption, what
are we doing? What about the Lok Pal Bill?
Som Palji is the Chiarman of the Standing
Committee on Home which went into this Bill.
A unanimous recommendation was made. | do
not know why, in the last Session, the
Government could not bring forward the Bill. |
do not know why we cannot decide on barring
criminals from entering politics. I think all the
parties are agreed that criminals should not be
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allowed to be there in politics. | do not think
there is any party which disagrees with this
contention. Then, what are the specific
measures that are to be taken by the political
parties to prevent criminals from entering the
Parliament and the State Legislatures? Why
can't it be done

I think we should have a transparent, across-
the—table discussion; not any backroom
consultation, but discussion in front of the
people. Somehow, the confidence of the Indian
people, the great Indian people, has to be
restored, so far as the political system is
concerned. | do not know what others feel.
Irrespective of parties, the confidence of the
people, at large, has been eroded because of
the recent developements that have taken place
and the way it is being projected before the
people. I think we are in a great difficulty.

[THE VICE-CHAIRMAN (SHRI MD.
SALIM) in the chair]

Unless we take corrective steps to really
come to terms with the many ills that confront
us, that plague our system, we will be in a great
difficulty.

Mr. Vice-Chairman, Sir, if we really want
to celebrate the fifty years of our Independence,
it has to be in terms of this. We will have to
bring in electoral reforms. We must agree to
make public our individual assets. I know there
will be leakages, there will be loopholes, in
the system.

3.00 PM.

But at least it is Parliament which has to
take a pro-active role. Why is it that the High
Court has to give a direction to the executive to
give us a report on the follow-up of the Vohra
Committee Report? Why cannot Parliament
direct the Government? This is the mood of
Parliament. Cutting across party lines, we are
opposed to the kind of things that are happening.
I also tend to agree with Kishoreji that it is not
the majority. But it is the failure of the majority
to act decisively against the minority within the
parameters of the parliamentary system which
has created this situation. Therefore, I think, it
is the bounden duty of all political parties,
political forces to do this.

I think we have to definitely discuss another
aspect. In the Discussion on the Economy, we
did talk about globalisation. Cutting across
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political lines, all of us have time and again
reposed our faith in self-reliance that has been
enshrined in our Constitution. We are not fools.
All of us understand that the self-reliance which
is being talked of today is not the self-reliance
of 1947, Today's self-reliance cannot be insular.
1t has to be in the countext of an interdependent
world. But the point the whether our changes
will take place at our on behest or under dictates
of some foreign country or some international
agency which is being dominated by some
developed country. That is the whole question,
Mr. Vice-Chairman, Sir. We were confronted
with the situation in this House. The
government of India had agreed to an
international treaty and to a commitment
flowing out of that. The Government of India
had agreed to it before the International
community. When we were to pass the Bill,
the general mood of the majority of the political
parties or the majority of the Members of this
House was not agreeable with that particular
kind of change in our patent laws. How are we
going to react to the situation? We are secing
that some international bodies are increasingly
taking positions which have implications for
our sovereignty also. This is basic element of
our Constitution. The assumption of the
freedom struggle was that we are an
independent country, that we are a sovereign
country and that our Parliament has the
sovereign right to enact our laws which will
ensure progress and development of the country.
We are seeing that the international situation,
the global situation, is circumscribing the rights
and powers of our Parliament. These are the
issues. Maybe, [ do not have solutions to many
of the issues. But it is high time that we engaged
ourselves in debating these issues,

Finally, Sir, I will come back to the point
wherefrom [ started. We have poverty. We have
its remifications in terms of illiteracy, lack of
awareness, backwardness, social exploitation,
general inequality of half of our population, the
women, etc. There is the question of
environment also. Unless some of these national
issues are tackled within the parametrs of the
parliamentary forum, notwithstanding the great
achievements that we have made during the last
fifty years, this country is heading for a disaster.



Discusston on

THE VICE-CHAIRMAN (SHR1 MD.
ALIM): Mr. Basu, you have to conclude in a
\inute or two.

SHRINILOTPAL BASU: Sir,  am winding
p.

This country is heading for a disaster
espite the noble ideas that we have enshrined
1 our Constitution.

SHRI SATCHINDANANDA (Karnataka):
le is making good points.

THE VICE-CHAIRMAN (SHRI MD.
JALIM): All the speakers are making very good
peeches. No problem. More are there to deliver
he goods.

SHRINILOTPAL BASU: Without causing
i greater discomfort to you, | want to say that
here will be issues on which there will be
lisagreements. Maybe, there will be
‘undamental disagreements amongst political
yarties. But on many new issues that we are
-onfronted with today, it is not enough to pay
ip- service to freedom fighters. They are
ncreasingly becoming a vanishing generation.
It is our country. It is our India. We have to
tackle our problems. We have to face them
headlong. Therefore, it is hightime that we
started the process. We have built our own
institutions. The problem now is that we
ourselves are undermining them. The other day
the CBI was charged of partisanship. Courts
are also being charged of partisanship. The
institutions of Parliamentary democracy are
being charged of partisanship. Therefore, it is
the political parties in the main, who have to
play the role of an initiator to trigger off a
process, whereby we can have a transparent and
open dialogue to tackle these issues. Otherwise
we will fail the freedom fighters and the
martyrs, who have laid down their lives for the
freedom of our motherland. Thank you.

At A (RN YEaR, I9EMI-
A8 TR | ST S o o @ e
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SHRI NABAM REBIA (Arunachal
Pradesh): Thank you, Sir, for having allowed
me to speak. In fact, | am making an extempore
speech because I do not know how to make a
long speech. My speech will be very concise
and it will be of a general nature. Now, in the
last four days, we have been witnessing a highly
intellectual and enlightened debate from the
prominent parliamentarians and senior
Members. Many of them are freedom fighters.
For a young parliamentarian like me, this has
been an occasion to learn many things from their
experience and from their speeches. But what
I would like to urge upon is that all those
deliberaticns, which would be concretised into
resolutiors after the deliberations, may be, on
Monday, should be materialised into reality. It
should not remain only on papers. On this
auspicious and important occasion, I also joint
rest of the members of this august House and
citizens of this country in paying my tributes to
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the freedom figthers, the father of the nation
and the martyrs, who laid down their lives for
the freedom of this country. Sir, I come from
the State of Arunachal Pradesh. Earlier it was
called "North-East Frontier Agency’, NEFP.
People, probably, have forgotten that many
historians' of this country have written about
the sacrifices made by Tribals of Arunachal
Pradesh, Deflas, Abors and others who fought
with the Britishers for the freedom of this
country. But most unfortunately, all their
sacrifices could not be recorded and, therefore,
they have not been acknowledged. I belong to
the Dafla Tribe. Dafla is presently called
Nishing and Abor is called Adi. Many people
who fought with the Britishers are still alive.
The people of Arunachal Pradesh had been
conscious of the unity and integrity of this
country from time immemorial. It is the only
State in the North-East where the spirit of
nationalism and patriotism is deep rooted in
the minds of the youths and general people. The
Government of India should try to inquire into
the matter and try to find out those Arunachalee
who fought with the Britishers. So many
freedom fighters are being honoured in this
country. Whether all those people are real
freedom fighters or pseudo freedom fighters,
nobody knows, I am sorry for making this kind
of remark. But I would like to say that the
contribution and sacrifice made by the tribal
people of the North-Eastern Region should not
go unacknowledged and unnoticed. We are
celebrating the Golden Jubilee of our
Independence. When we celebrated the Silver
Jubilee of Independence, I was a student of
Class II. Many things are being said about the
insurgency problem in the North-East. The
North-East is in turmoil today. It is burning.
The policy-makers in Delhi must know where
the loopholes lie and what are the causes for
the growing insurgency in that region. Except
for my State, Arunachal Pradesh-——which is
called "An Island of peace” in all other States
there are various movements, a movement 1o
secede from the mainstream, movements to
emerge as independent country so on and so
forth. Arunachal Pradesh attained Statehood in
1987 and India attainded freedom in 1947, In
literal sense Arunachal Pradesh attained
independence after Chinese aggression in 1962.
Why? Can you think of a State which had only
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one primary school with 30 students in 19477
There was no communication facility. There
was nothing of the sort. Till 1962 the
Government of India considered Arunachal
Pradesh a noman’s land. Only after the Chinese
aggression the eye of the Government of India
was opened. Therefore, Chinese aggression was
a blessing in disguise for the people of
Arunachal. Only atter the Chinese aggression
all those developmental activities have started
laking place. Prior to that there was nothing
and today when you compare Arunachal with
the rest of the country you can imagine how
tast we are developing. When we make any
claim of being a backward State when the
majority of our people are still living below the
poverty line, | think our claims are absolutely
justified. You cannot compare Arunachal with
the rest part of this country where we were
virwally neglected il 1962; around the year
when I'was born. But when I say that this State
is still considered an island of peace, it does
not mean that it will always remain an island
of peace. There are burning issues confronting
our State. Arunachal is a sensitive border State,
having internationl borders with China,
Myanmar and Bhutan. It is now for the
Government of India to realise all those
sensitive issues now pending before them,
issues like deportation of Chakmas, Hajong
refugees demarcation of inter-state boundaries,
amendment to the Arunachal Statehood Act of
1987. If the Government of India fail to deliver,
live up to the expectations of the people of the
State we will not be able to control the youths.
Definitely, we cannot ensure ia what direction
the youth of the State will go. Yesterday, | had
an occasion to go through the report of the
Committee on petitions. It is not yet published.
It has already been laid on the Table of the
House. The Repcit of the Commiittee on
Petitions strongly argues that the Chakmas,
Hanjongs now settled in Arunachal Pradesh
should be granted citizenship. We have no
objection to granting of citizenship to these
people. It is our clear stand, it is a welcome
proposal because India does not have much
population. You grant them citizenship, you
bring refugees from any country of the world,
grant them citizenship, class I citizenship class
I citizenship, whatever type of citizenship you
want to grant, you give them. But we simply
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want their removal from our State. You can
kindly imagine a State having hardly nine to
ten lakh populaton and that too the real tribal
population is about seven lakhs as of now. And
a large chunk of refugees of about 65,000 to
70,000 and that too who do not belong to my
country, India wil} not be allowed to stay in My
State. They are having strong lobbies in Delhi.
Our people from Arunachal, the students or any
NGO when they come to Delhi, and seek
appointment with any Union Minister, they do
not get any audience. They have to wait for five
days, ten days or fifteen days and after that they
have to return in pain, frustrated and
disappointed. But these refugees are having
organised groups and lobbies in Delhi. As and
when they ask for an audience it is granted to
them immediately.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Nabam, you have to conclude
now. You promised that you will be making a
short speech. You were allotted nine minutes
and you have already taken 12 minutes.

SHRI NABAM REBIA: | am concluding.
Sir. So, I am saying this because this is the
right and appropriate occasion, to raise this
issue. [ would like to urge upon the Government
of India repeatedly to be careful in handling
this sensitive issue.

I will take just one minute more, Sir.
Regarding policies and programmes for the
North-Eastern Region. The bureaucrats sitting
hete in air-conditioned rooms in Delhi—and 1
repeat, sitting here in airconditioned rooms in
Delhi—should not try to formulate policies and
programmes without knowing the temperament,
sentiments, and ABC of the region and the
people living there comprising of many ethnic
groups simply sitting here in the North Block
and the South Block, they formulate policies to
govern those States. This should not be done.
The policies and programmes formulated
without taking into confidence the elected
representatives of those States and the
respective State Governments would not be
applicable. This would always invite
resentment from the people of the region. That
is the reason why people there still feel
alienated from the mainstream of our national
life.
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Sir, I would like to actually congraluatc and
thank our former Prime Minister, Deve
Gowdaji, as also our present Prime Minisier,
Shri 1.K. Gujral, for having taken new
initiatives for the North-East. The visit of Deve
Gowdaji really opened the eyes of the people
of the North-East. He was the first Prime
Minister who undertook such an extensive tcur
of the North-East and announced a package for
the region. It really made the people of that
region realise that here was a Prime Mimisier
who had genuine interest and bonafide
intentions to solve their problems, 1o look into
the sufferings of the people of the North-East.

Sir, | am happy that the present Prime
Minister is continuing the same policy, the
policy that was announced by Deve Gowdaii |
request that those should be fulfilled in letter
and spirit.

There is one mofe thing, Sir. It may not be
very much relevant, but I would fike to point it
out. Now, we have been talking about our
foreign policy and our relations with the
neighbouring countries. India's foreign policy
has been discussed. I would like to mention a
small thing in this context. We read recently in
some newspapers that the Chief Minister of
Arunachal Pradegh, Shri Geong Apang, who is
one of the longest serving Chiefl Ministers next
only to Shri Jyoti Basu, was denied of Visa to
visit the People's Republic of China. Now, diid
the People’s Republic of China deny the Visa
to Shri Geong Apang? Or, was there some move
to sabotage his visit or was there any connivance
on the part of the concerned Ministry? Was
political clearance for the visit given? If there
was some connivance on the part of the
Govemment of India and if political clearance
was not given by the Government, it only goes
to show that Arunchal Pradesh is still a dispute
territory. Mr. Vice-Chairman, Sir, | want tha:
the Government must make a statement on this
issue. I would like to know whether there was.
any move to sabotage the visit and whether
there was any connivance on the part of the
Govemnment. This clarification must be given
to the people of Arunachal Pradesh. Earlier on
the occasion of the 1982 Asiad, the Chinese
contingent had opposed and protested against
some of the dances presented by troupes from
Arunachal Pradesh. At that time also, the
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Government of India had not protested on that

issue. Does it not show that Arunachal Pradesh

is still a disputed area’? What is the stand of
the Government of India on this issue? Before
| conclude, | would like to.

THE VICE-CHAIRMAN (SHR{ MD.

SALIM). You please conclude now.
SHRINABAM REBIA: | will take only one

minute, Sit. To govern the tribal areas, Pandit
Jawaharlal Nehru, the first Prime Minister of
our country pronounced Panchsheet and he laid
down certain policies. Now I would like to read
the five fundamentai principies which he laid
down (o govemn the tribal areas of this country
and then conclude. They are:

*1.People should deveiop along the line of their
genius and we should avoid imposing
anything on them. We should try to
encourage in every way their own tribal
rights and culture.

2. Tribal rights on land and forests shouid be
respected.

3. We should try to train and build up a team
of their own people to do the work of
administration and development. Some
technical personnel from outside the State
will no doubt be needed specially in the
beginning but we should avoid introducing
too many outsiders into the tribal termtory.

4. We should not over-administer these arcas
or overwheim them with multiplicity of
schemes, we should rather work through and
not as rivals 1 their own social and cultural
institutions.

5. We should judge not by statistics or that
amount of money spent but by the quality
of human character that is evolved.”

Thank you, Sir.
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SHRI VENOD SHARMA (Punjab): Sir, 1
feel honoured and privileged to address this
special session on the occasion of celebration
of the 50th year of Independence of our country.
Innumersble people sacrificed their lives for
the preservance of this Independence. At our
borders, our soldiers and inside the country our
peoplc. Today, after 50 years of Independence,
it is time to have an introspection of our gains,
what we have achieved and what we have not
achieved and what we could achieve. 1 feel this
is a balance-shect of 50 years where we can,
on one side keep our achicvements and oa the
other side, we can keep what we have missed
out over the past fifty years.

It is true that in the last fifty years our
country has fought four major battles, I would
call thene wars, one with China and three with
Pakistan. Immediately after the independence,
we did not only inherit the independence but
also the division of the country. In 1962, we
never thought that we would go into a war with
China but it was thrust upon us. We were not
prepared for war. Though we had inferior
weaponry, than them they did not run away. We
fought man to man till death.

In 1965, when we were attacked by
Pakistan, our forces fought valiantly the enemy
who thought that they would have their
breakfast in their country and would have their
dinner ours, were taught a good lésson.

In 1971, there was a war beteen Pakistan
and India. We were prepared. I can say that our
forces showed it to the world that they are the
most disciplined army in the world and they
can fight most valiantly. Immediately after
1971, in 1974, India had gone in for a nuclear
explosion at Pokharan. That was a 'Test
explosion.’ After that we have not been able to
make a policy, I am talking about the Defence
Policy, as to what policy the country is going to
pursue. In today's scenario, if we see, the wars
are fought only under-developed countries or
developing countries. Most of the wars were
being fought either in Asian countries or in the
Middle-East or in Africa. There has been no
war, after the Second World War which was
fought, in the land of developed countries—
whether it is Europe or West of it. All the
weapons which are being used in these wars,
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in this region, are being manufactured by
developed countries and we have to pay a very
heavy price for those weapons. If I am not
wrong, | think India is one of the major buyer
of the defence equipment from the foreign
countries. A lot of our money, resources are
going towards purchases in defence equipment. .
When I talk about equipment, 1 would like to
say that the equipment which we are buying
today is going to be obsolete after ten years.
This has happened with MiG-21, MiG-25 or
MiG-29 and now we have bought Sukoi. All
these weapons or weapon delivery systems that
we have bought, whether it is tanks or guns or
planes, all go obsolete after ten years' time
because we have not been able to get a
technological breakthrough. Without having
state of out technology we started
manufacturing LCA Light Combat Aircraft-or
tanks or, maybe missiles. We have not been
able to master the technology. Though we have
the will to produce, but not the technology.
That is the reason, We still are looking towards
other countries to buy those equipment from
them. I would like to assert on this point. It we
were strong enough in 1971 and 1965—though
we were strong, but it was perceived that we
were not strong—we would not have been
attacked. I can say even today, the fear of war
is lurking on us and it is fact because we have
hostile countries around us. I am not saying
that we are expansionists. It is not that we will
attack anybody. But, it is the duty of every
Indian, it is the duty of the Parliament and it is
the duty of the Government to protect the *
integrity and sovereignty of this country. For
protection, we must know what is required and
what we wanted to have with us. Today, I am,
sorry to say that when there was a talk about
Agni Missile, we complimented everybody in
this House; and spoke about it. An we said we
have been able to achieve what we wanted to
achieve and that we are successful in the
technological breakthrough to manufacture
Agni Missile. But immediately after that, I do
not know what pressures were there for which
we had to abandon that project. It was
announced in the House that it was only for
experimental purposes. What is the
experiment? We have spent so much money.
So much of labour had been put in by our
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scientists to develop it. After all this, you come
and say that it was just an experiment. Today,
when we see HAFT-1I and HAFT-III missile
being given to these countries, we suddenly
wake up and say that we will go ahead with the
development of this missile. I am not casting
any aspersions on anybody. I am not casting
any aspersions on anobody. All that [ am saying
is that in the absence of any definite policy in
relation to this aspect, we are going to lose time,
lose time in comparison to other countries, those
who are going ahead of us and achieving a
technological breakthrough.

Apart from this, [ would say that certain
countries are trying to see that India does not
develop a weaponry system which is equal to
that of the advanced countries. This is because
if we do that, these countries would not be
able to sell their weapons to us. They feel that
they would be losing economically; they would
be suffering. Sir, I would only say this. If the
other countries understand that if they attack
us, they would have to suffer very heavy losses,
if they understand that we are stronger than
themn, there is no fear of any attack by anybody
on our country.

Sir, we find, today, that those very countries
who are advocating that there should be a ban
on nuclear explosions, are themselves
continously going ahead with such explosions.
What right do they have to stop us? What right
do these countries have 1o tell us that we cannot
go for this technology, that we should not go in
for nuclear explosions, when they themselves
are conducting such explosions, when they
themselves are upgrading their technology?

These countries want to keep us as a market
for their weapons so that they can sell their
weapons, obsolete weapons, which are of no
use to them, to us and to the other countries, so
that they can get a lot of moncy out of it.
Therefore, I would request this House. We
should have a definite policy. Why should we
be ashamed of our actions? Why should we be
afraid of becoming self-sufficient?

ST T T 6 § IR TR et am
T & 93w w g W # Tt T
T € wifee | S A R WA wEa
& &9r T8
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We find that the other countries are openly
saying that they have made these weapons. Sir,
nobody gives you time. Nobody gives you any
warning. Nobody is going to tell you:‘Look, we
are going to attack you'and so you go and make
an atom bomb. It is not something 50 simple
like your getting four by adding two and two.
These things take time. You cannot develop it
within {iflcen days, one month, two months. In
today's warfare, you don't get as much as fifteen
days or one month or two months. You get just
a few days; maybe, just a fcw hours. Therefore,
we should always be in a state of preparedness
to face any eventuality, as and when it comes.

Sir, in 1947, we became independent. Along
with our Independence, came the division of
India; the country was divided. There was a
large-scale migration from across the border.
many people from this part of the country went
to the other part; similarly, many people from
that part of the country came to this part. Here,
[ am ashamed myself of one thing. My elders
who had seen this thing know about it. The kind
of massacre; the kind of situation that had
developed at that time. Women were raped.
People were killed. Homes were destroyed.
People had to abandon their.houses, their land,
everything. They had to come over to this place
and settle down. Today, after fifty years, it has
not stopped. This was one incident. People
thought at that time that they were leaving their
houses there, but that they would go back later
and occupy those houses. People thought that
it was a temporary phase. I was not born at that
time. | was born after Independence. But I have
heard. 1 have read. 1 have sat with people. 1
know it because many people form across the
border came to the area in Punjab where [ live.
People thought that they. would go back. They
thought that they would go back and occupy
their houses. They thought that it was a
temporary phase. But is was not so.

In1984, in Delhi, Sikhs were massacred.
Thousands of Sikhs dicd. I cannot obsolve
myself because 1 did nut speak. Therefore, |
teel that | had to pay a very heavy price for
that. Even the nation had to pay a very heavy
price. We kept quiet at that time. We saw.
thousands of them dying. We saw those
senseless killings. These were not human.
These were barbarian.
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5.00 r.m.

But what was the 2ffect of that? Many
people left Delhi and went to lonk for sheiwer
in other places in this country whick is fre snd
independent. Some have come back, wiiis
others have not. The ovtoome was the terrerizm
in Punjab. The kird of sitvation which
developed over there was tha if 2 boy was going
to schood, his mother was thinking whether he”
would come back or rot. If ier husuband was
going out of the house, she was telling him,
"Please come back before five o'clock, before
dark, because after dark there is no guarartee
that you will be safe.” If you wanted to watch
TY. you could not switch o your TV because
light would be seen in your house and you might
be antacked. Such was the situption for eight
‘years. The people of Punjab fought against this.
No Sikh killed a Hindu in Punjab. | guaraniee
that. | cam say suthentically that nor Hindu
killed a Sikh and no Sikh killed a Hindu, but
the terrorist who were neither Hindus nor Sikis
but enemies of ous mation, killed the people.
They killed Indians. In all over 20,000 peopie
were killed in Punjsb.

After eight years, when we got pesace in
Punjsbh, the present Punjab Government says
that cases shall be rogistered against those who
were instrumental in bringing peace in Punjab
and Wkat a thorough probe shall be made. The
Human Rights Commission has come into
being mow. The Humam Rights Commission
says, “let us punish the people who were
respomsible for bringing peace in Punjab.” fam
not abeciving saybody. if anybody has crossed
limig in Pumied, if snybody has done something
wrong in the eyes of 18w in Punjab, he chou!d
be punished positively. But, under the garh of
thiz, you cmamct tske 5 political mileage. You
cannot try to fulfil your political ends. The
Government of Punjab is tiying to do ihis.
Today, under the gar’s of punishing those pecple
whoe did something wrong, it is puniching
iamaces pentle alen, who did not do any wrong.
Are we gaing to be agein mute spectators? Are
we PoiRG 0 repcs! the sawne mistake the we
. commitiad in the past? Are we going to see tha!
a32ia torroriom returms (o Punjab? Are we going
w© enify tat? ¥ill we not be failing in our
dhaty if waz S mot mise our voics teday that this
shell »on hagpea?
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1 will go further than that. Kashmir has been
under teroil for along time. In all these years,
meny peopie left their houses. Hundreds of
thousands of familics, had to leave their houses.
They are scattered all over the country. Some
of them are in Jamsnu. Some others are in Delhi.
Sull some others are in Chandigarh. | do not
know where the rest of them are. But what is
their plight? Many years have passed? We think
that our only duly is to give some money to
these people. Have we tried to create a situation
which is conducive so that they can go back to
their houses? Merely making some statements
will not heip. There was a little improversent
in the situation. Then many people were
massacred in Sangrampur. The reason is that
the terrorists do not want people (o go back to
their homes. Today we say that we will give
some assistant o these people so that they
can settie down and that we will give some
money to them to rebuilt thewr houses. There
e not houses there. Those houses have been
taken over. Those houses are in dilapidated
condition. As there is no business, !f somebedy
has left his business or job he can reestablish
his business on going back. This is what | want
to say. | only plead that if we keep on ignoring
this problem, it will become a cancer. The
people will never get their due.

Sir, I will try to give only (wo suggestions
in this regards. As | have said, riots have taken
place many times, but not even a single persen
has been punished. Courts were set up. The
courts take a long time to punish them. So i
only piead that there should be special courts.
riot courts, with a specific time-frame 10 deal
with cases of riots. These should be exemplary
punishements to those people who indulge in
riots. A specific time-limit should be fixed,
specifying that within six months or within
three months all the cases pertaining to a
particular incident should be decided and
judgement to punish all culpnits be given within
the timeframe. Otherwise, you keep on trying
them for ten years. People will mot go 1o the
court to give the evidence. Nobody will be
penished.

Another thing I would like to suggest is that
a Parliamentary Committee should be
constituted to look into cases of all the
migrations within the country. | am not talking
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of any perticular migration, be it from Kashmir
10 other places, or e it frosn Delhi to Punjab or
from Purjab to Delhi. A Parliamentary
Committee should go irto all the migrations
that have taken place and find cut a solution.
The Governmen! should see that ali its
racommendations are implemented

Lastly. all those people who have left their
places of residence and have migrated to other

- places ke Punjab, Delin  had sold out their

property at a very fow price. That was a distress
zate. AH those transactions should be canceiled
ard those propenties should be given back o
those very people at the very erice at which
they had sold out
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“f love the stateicent of H.Z. Wells,
Somebody asked him: what do you think abou
demmocracy? He said, "It is a good idea.’ The
rean said, “A good idea? “He said, Ye: w i3
yet to happen. it has not happened vet. {n e
name of democracy.something elsc is goliz o
While | was in India, | used to thirk that periaps
in America something of democracy is
happeaing. Coming to America has been
disappointing. There is no democracy either in
America or anywhere else.
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SHRIMATI JAYANT] PATNAIK (Orissa):
Madam Deputy Chairperson, we are having
discussion in this Special Session on the
occasion of the golden jubilee of our
independence to take stock of our achievements,
to introspect owr inadequacies and 10 set for
ourselves, that is, for both men and women—
and | emphasise 'women' here — an agenda for
the future. After independence, we got our
ouistanding Constitution which aims at our
national ethos and which has features of great
democracies of the world. The democratic
policy is the product of our Constitution. The
Constitution is the vehicle of social
teansformation, the process that is being
sustained and facilitated by our Parliament. The
Parliament and the Constitution can be said to
derive sustenance from the people.
Achievement of sccio-economic and political
democracy has been the periinent concemn of
our Constitution «nd our Constitution
recognises liberty, equality and fraternity as the
principles of our life. Madam, the Constitution
cnumerates various Fundamental Rights,
Directive Principles of State Policy and also
the Fundamental Duties. The goal of socio-
economic democracy is also enshrined in the
Constitution. The success of democracy
depends on the Parliament, the political parties
and the people. We have the multi-party system
here, but I must say that we should have a stable
political system. Otherwise, a situation may
arise as it arose in the past when our gold
reserve was sold out and that put our country
into great economic instability.

Madam, there are three organs, the three
pillars, of our deomocracy-—the legislature, the
executive and the judiciary. There must be close
coordination between these organs of the
Government. Elections are the barometer of
democracy and political parties. Periodical
elections accord ligitimacy to the political
system. With this, the people get the opportunity
to give their judgment on the performance of
the representatives and the Government in
power and to generate new socio-economic and
political attitudes which can determine the
future course of the nation. Much has been said
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about criminalisation of politics. We know that
there are 40 MPs, 700 MLAs out of 4027 ML As
who have criminal background. There are about
5000 such candidates contesting elections. We
should really think deeply and seriously about
criminalisation of politics. Some of the
important issues inviting deep thinking are still
to be addressed. Such issues are like the size
of constituency vis-a-vis electorates;
minimising the number of contestants; state
funding, fixing a realistic amounf which the
candidates can spend in elections; use of money
and muscle power, specially by which the
women suffer the most; checking the menace
of criminalisation of political parties; barring
exploitation of caste, religion and regional
sentiments and we should evolve some code of
conduct for political parties. These are the
important issues which should be considered
seriously.

Madam, the democratic process and self-
governance must percolate down to the lowest
rung of political democracy. With the passage
of the 73rd and the 74th Constitutional
Amendments, we have got every hope of
strengthening the democratic process at the
grassroot level. We have brought Panchayati
Raj. We have had Panchayat elections where
1/ 3rd seats have been reserved for the women.
Still there are a large number of subjects like
agriculture, health, education, rural industries,
urban development which were supposed to be
vested with the 3-tier Panchayats but has not
been done. There is still some resistence in this
process.

Madam, when we speak of the people who
are the backbone of our democracy, we cannot
ignore women. Though women are now able to
participate in the local self-governance, we are
very sorry to say that we don't have such
encouraging number of women in Parliament
and State Legislatures. Though the Government
wanted to introduce and pass the Women's
Reservation Bill, still we have not succeeded
in passing the same. Women are lagging behind
not only in political partcipation but also in
various other fields. A majority of women
continue to be illiterate. According to the 1991
Census, 61 per cent women are still illiterate.
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The women have lower health and nutritional
status than men. In the family, girls are
discriminated against in education, health and
swirition, The sex ratio in India which was 946
iin 1951 has declined to 927 in 1991,

Madasm, our Constitution provides several
safeguards to protect the women against
discrimination and violence. But what we see
at present is, we have cases of female
infanticide, sale of girls in the guise of marriage,
discrimination against girls in the homes of their
parcnts, oppression of women in the Marital
homes. Death rates of girls and young women
continue to be higher than that of boys and
young men. Every year thousands of women in
india are subjected to molestation, rape.
kidnapping, abduction, dowry related cruelty
and deaths. Madam, we have made our efforts
to make women advance in various aspects. But
if we take the employement situation there is
the marginal access to gainful employment and
decision making, we note that women make 1/
2rd of the labour force and their work is
invisible and pushed into marginal occupation.
i must tell you about the work participation. If
== *ake the main work force, the total number
is 28,93,00.000. Out of this male work force
constitutes 22,16,00,000 and the number of
femalt: work force constitutes 6,42,00,000. If
¢ take marginal workers, the total number is
2.81,00,000. The male workers here comes to
%7,00,000 only whereas female number is
2,54,00,000. They have been pushed to
wiarginals with regard to work participation.
Madam, we know the accepted levels of poverty
and the gradual faminisation of poverty. As
such, poverty is daunting all the challenges. We
have got poverty alleviation programmes and
we have fixed targets also. Forty per cent of
women beneficiaries must be there in various
poverty alleviation programmes. We know that
35% are women headed households but we do
not have auy statistics or data about women
headed households. How, then, the programmes
can be successful? They may be on paper
because we know that there is no data. Then,
how can we say that actually it reaches the
targeted group? Madam, agriculture is the
iargest sector of India's economy. It contributes
10 30% of the GNP and accounts for 60%
employment. The rural population has now
dropped to 34% in 1991 from 80% in 1951,
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The overall farm size (land holc.ng) has also
fallen from 2.1 ha. in 1951 to 1.8 ha. in 1951
due to a steady increase in population. Much
has been said about population and I am not
going te say about it. But, whatever
achievements we have got, it has been shared
by the majority of the population and that is
why our achievements are not seen. Madam,
about the women work force, 34% are
cultivators, 43% are labourers and some are
engaged in forestry, fishery, etc. Of the marginal
workers, 48% are agricultural labourers.
Agriculture continues ta be a major field for
women's employment. Here, Madam, [ would
like to point out that statistics do not provide a
complete picture of the work done by women,
that is of hours of scasonal, part-time unpaid
labour, apart from the household work.
Paradoxically women's contribution to
agriculture as well as food processing and
marketing, does not enable them to be included
as beneficiaries in majority of the sponsored
programmes in this sector. If you take the
opening of the economy, and what the women
have got now, women definitely stand very
miserably in this sector. This is due to gender
bias. This is due to gender blindness. Access
to resources such as land, credit, appropriate
technology and training has become difficult
for them. Madam, the incorporation of gender
issues into the deep development agenda needs
to recognize women's participation in farm
labour at various levels. As farmers, producers
of crops, protectors of livestock and users of
technology, they need to be seen as active agents
in making, processing, marketing, storage of
food and in innovative areas such as sericulture.
Madam, there must be a sustainability of
development there must be an equitability of
development. To achieve this sustainability and
equitability, it is essential, agriculture should
be made more women centered. If gender issues
are to get primacy, an alternative analytical
frame is essential. The thrust will have to be
initiated and carried forward until rura) women
are sufficiently motivated and emphasized to
avail of the benefits of the mainstream farm
support systems. We are now free from famine
but we are not free from hunger. Still, the
women suffer from this. The public distribution
system still has to be strengthened. That is why,
the women, nutrition-wise and health-wise,
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suffer the most. This statistics is below the
standard. To strengthen the demotratic process,
actual participation of the people, awareness
regarding democratic rights and duties should
be created and empowerment of women should
become a part of parliamentary process so that
we can say, at least, after fifty years of
independence we have achieved something.

Madam, one more point I would like to say.
At 4th World Conference on women at UN,,
we wetre the first to subscribe to the Beijing
Declaration without any reservation. We also
made a commitment to have a Natignal Policy
on Women. I request the Government to bring
before this august House, in this Golden Jubilee
Year of our Independence the Draft Policy
which we have evolved through a wide range
of consultations as a final policy so that the
women of this country can enjoy some of the
powers. Since the World Conference which was
held in Beijing touched many of the problems
such as population, unemployment,
feminisation of poverty and many of such other
problems, we should also try them since we
have committed to this Declaration, Thank you.

THE DEPUTY CHAIRMAN: T am happy
everybody is clapping. I am sure, this clapping
is for gender balance. Now, the last speaker of
the day is Mr. Dronamraju Satyanarayana.

*SHRI DRONAMRAJU SATYA-
NARAYANA (Andhra Pradesh): Madam
Deputy Chairman, I hope that these discussions
held during this special session being held on
the occasion of our 50 years independence
would throw up some valuable and constructive
suggestions for the development of our country.
After getting Independence in 1947, we
achieved success in various fields under the
leadership of Shri Jawaharlal Nehru. Our
country has since progressed not only in the
fields of economy, pelitics and agriculture but
in the field of science also. Madam, at this
juncture when we look back at the past five
decades we also find along with the successes
the increasing problems our country is facing.

There are a number of anti-national forces
working behind the curtain who are trying to
destabilize the country in the name of religion
and caste. In such a situation Madam, we are
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celebrating 50 years of our Independence. The
menacing problems of illiteracy and
overpopulation should be immediately tackled
and [ take this opportunity to highlight these
problems as it is high time we find solutions
for the same.

Madam, as Mahatma Gandhi had said.
democracy is not limited to the cities of Delhi,
Bombay or Hyderabad but it should spread to
villages too and only when villages develop we
would succeed in getting the full value of
independence. Pandit Jawaharial Nehru who
followed the foot steps of Mahatma Gandhi took
up a country-wide perspective in 1959 and
introduced Panchayati Raj. There is no doubt
that the intreduction of Panchayati Raj helped
alot in the growth and development of villages,
and played a vital role in bringing about change
in the economic and social conditions of the
rural population. Late Shri Rajiv Gandhi
brought in a constitutional amendment in the
year 1989 as he felt that these village
Panchayats were working at the behest of the
Centre and the State Governments. Through
this he created an opportunity for the villages
to develop independently. But what is the
situation today? The State Governments are
continuously appealing to the Centre that they
need funds for the development of villages. We
should go through constitutional Amendment
and see as to what kind of powers we gave to
these village Panchayats and municipalities.

Madam, the people residing in villages are
migrating to nearby towns due to lack of propér
medical and educational facilities in the rural
areas. This is putting pressure on the population
of the towns and the slums are growing, So, to
avoid such a situation adequate allocation of
funds coupled with its proper utilisation is the
need of the hour for the development of villages.
Since 33 per cent seats are reserved for women
in village Panchayats we find women holding
important posts as Chairman, zilla parishad,
Madal President etc. But I want to know why
the women's Bill which provides for 33 per cent
reservation fer women in Parliament and State
Assemblies is being delayed. What is the
reason? We always say that we will give equal
rights to women too. Women constitute 50 per
cent of our population and it is just and fair
that their demands be fulfilled. We have already
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promised 32 per cent reservation and going back
on our word will cause distrust in the minds of
the people.

Madam, what is the main problem which
is threatening the country right now? You take
any state. We find anti-social elements
harassing the public everywhere, At this stage
we as Parliamentarians should take a stand to
deal firmly with these anti-social elements and
root out the problem. We should introspect as
to what steps we are taking for the development
of villages. We should also see as to how far
we are able to implement the decisions we take.
We are allocating funds for the removal of
poverty. But the question is whether these funds
are properly utilised? The centre allocates funds
and the State Government utilises these funds
reaching the target people? If the scheme is
not properly implemented then the whaole
purpose is lost.

Madam, we have been discussing all our
prablems for these five days and many eminent
leaders have participated in the debate and gave
their valuable suggestions. My humble
submission is that whatever has been said for
the progress and development of our country
should be made note of and also implemented.
With these words, | thank you Madam for giving
me this opportunity. Jai Bharath! Jai Hind.

1 would like to conclude my speech with a
poem. The English translation of the poem runs
as follows:

Our great leader Shri Mahatma Gandhi
followed the non-violent movement and
achieved freedom for our country. We are
fortunate to have had such a great soul to guide
us and make us independent.

7.00 p.M.

THE DEPUTY CHAIRMAN: Thank you.
With this very good note and the support for
the cause of women, I think we should adjourn
the House. Today we sat for eight hours. We
did not have lunch break today. Thirty-threc
persons participated in the Dicussion today.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI S. JAIPAL
REDDY): How many more are left, Madam?

THE DEPUTY CHAIRMAN: This is like
a river. Many more tributaries come and join
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us eveivday., At the moment how many more
are there? Let me announce it 50 that something
comes on recond that those who were Lo speak
teday could not be accommodated.

SHRI §. JAIPAL REDDY: How many
more?

THE DEPUTY CHAIRMAN: There are
five names from the BJP. Three are already
stting here, Others are not here. There are eight
from the Congress and one from the Janata Dal.
There are wwo from the TDP, but none of them
came. They were not here today. From the SP,
Ram Gopalji is here, but his time was taken by
somebody else He has to speak on another day.
Others are 4. These people have already spoken.
They are not the ones who are new. There are
fourteen new persons wio have nol spoken.

SHRI §. JAIPAL REDDY: Only these
fourteen persons should be given the
opportunity to speak. That is my request.

SHRI H.  HANUMANTHAPPA
(Kamataka): Guillotine should be applied on
the last day.

THE DEPUTY CHAIRMAN: You see 29
Members have spoken today. We sat for eight
hours. We did not have lunch. So, if you keep
on adding names, we will have to extend the
House by another week.
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words 1 adjourn the House tiil eleven of the
clock on Monday.

The House then adjourned at six
minutes past seven of the clock till
cleven of the clock on Monday, the Ist
September. 1997.



